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iKH THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

0A .No.115/99 Dats of Order: 22-1-1999,

BETWEERN:
A.P,.C.,S8khar Rao - Applicant
AND

1. The Divisional Railway Manager,
(Brdadguage) S.C.Railwvay,
Secunderabad.
2: The Senior Divisional Electrical
Enginear (T.R.D.), S§.C.Railuay,
Secundsrabad.
3. The Divisional Electrical Enginesr
(T.R.0./B.G.), S.C.Railuay,
Kazipet.
4., The Assgistant Electrical Enginesr
(T.”.D.), Sirpur Khagaznagar,
Adilabad. ..+ Respondents
Counsel for the Applicant - Smt.C.D.Rukmini

Counssl for the Respondents - Mr.N.R.Dsvaraj,SC far RAlys

CORAM:
THE HOM'3LE MR.JUSTIECE D.H.WASIR : VICE-CHAIRMAN

THE HON'3LE MR.H.RAJENDRA PRAGAD : MEMBER (ADMN.)

QROER
(per Hon'ble Wr.4.Rajendra Prasad,M(A)

Heard Smt.C.D.Rukmini, learned Counse)l for the
Applicant and Mr:N.H.Deuaraj, learnad Standing Counsel

for the Respondents.

The Applicant was punishedluith tha penalty of
reduction by one stage in the time-scale of &?4000—6000
for a period of 3 years without cumulative effect, as a
rasult of the proceedings initiated against him under

Rule 11 of the Railway Servants (Discipline and Appeal)

i?é& Va2

—— L



2.
Rules,1968 on 26-8~98. The applicant has submitted

an appeal to Respondaent No.3 on 13-11-1938 against

the said punishmant.

Re spondent No.3 shall disposs aof the appeal
as per rules and law within a reasgnable time. Thus,

the DA is disposed of. No costs.
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"'T_"ﬁ""""""
(H RAJENDR ASAD) (JUSTICE D.H.NASIR)
Member (Adnn ) Vice-Chairman

Dated: 22nd January,1999.
(order dictated in the opan court) ﬂ‘"“ﬁ"
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